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Sl. No. 12

Date of hearing 14.12.2017
CA No. 253/252/HDB/2017
Vagdevi Chit Funds Pvt. Ltd.

ORDER

Heard Dr. K. Lakshmi Narasimha, learned counsel for the petitioner.
The learned counsel for the petitioner requested for interim relief
since the company is having 10 employees and bank account is also
frozen. Therefore, he prayed for interim relief for filing annual
returns, balance sheets with ROC in addition to defreeze the Bank
Account of the Company. Considering the reasons submitted by the
learned counsel for the petitioner, the Bench passes interim order
directing the ROC to accept all the pending annual returns, balance
sheets of the Company and we also direct the ROC to furnish its report

well before the next date of hearing.

Post the case on 24.01.2018.
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